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FINAL ORDER No. 86176/2023 

 
PER:  DR. SUVENDU KUMAR PATI 

 None for the appellant, as is the case on the last several 

occasions.  Notice sent through the Authorised Representative 

and concerned Commissionerate was redirected to the Official 

Liquidator appointed by NCLT after ascertaining that the 

appellant had gone for liquidation.  The Resolution Professional 

has not substituted himself in the appeal. 

2. We, therefore, abate the appeal under Rule 22 of the 

CESTAT (Procedure) Rules, 1982. 

(Order pronounced in the open court) 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
 

  
 (Anil G. Shakkarwar) 

Member (Technical) 
 tvu 


